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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : WYOERABAD BENCH

AT HYDERABAD

INAL_APPLICATION NO.1551/94

DATE__OF _ORQER__:__22-09-1997s

Betussn :=-

1. Chief Electri#al Enginser,
SC Rgiiuay, Rgil Niieyam,
Sec'bad.

2., The Addl.Divisional Reilusy Manager, et 1O
¢ Rlys, Ssnchalsn Bhavan, T
Sec'bad BG Division,

Sec'bed, !

3. The Sr.Divisional Elsctricsl

Engineer (TRD),
SC Rlys, Saqchalan Bhaven,

Sec'bad.,
ceo Respondents

Counsel for the Applicant Shri G.V.Subba Rae

gounssl for the Respondents Shri N.R.Oevarej, SC for Riye
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (R)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR 3 MEMBER (3)

(Ordar per Hon'ble Shri 8.5.Jed Pargmeshuar; Ma@ber (3) Ve
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6. The applicant challenged the procesdurs edopted by fha Enguiry
gfficer in the enquiry. It is te ba noted that no stric@_&‘. rules of
evidence are appliceble to the Disciplinary Proceedings. The sppli-
cant chelleaged the findings racorded by the Enquiry Officer. Both
the Disciplinary and Appelliette suthorities ss wvell as the rsvisional
authoritka have consgidered thess gaspects and_ formad opinicn that
appliclnt-;‘aa responsible Por the Iahortage of the matsrials noticed
during the inspection. The epplicant has not expuined ss to how

ehortege he&takan place while he was in-charge of ths uue-ifrls

7. . The powscs of the Tribunal are verymuch limited, it cannot

‘u-apprcciata the evidance and com@ to @ differsnt conclusion. 1t

cennot interfere with the punisheent., Ths revieional authorité%ﬁiﬁ
has teken s lenisnt view and has modified the punishment . In-that
visw of the metter, ve find no reasons to interfere with the impugned
orders.

Be Hence the O.A. is dismisssd. HNo ordsr 88 to costse.
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A detsiled enquiry was donductsd. The Enguiry Officer recorded

e finding that charges levelled against the spplicant were proved.

7 afhcends -

A copy of the Enquirxkﬂupnrt was furnished to the epplicant., On
3-7=93 the epplicent submitted reply agezinst the report of the
Enquiry Officer. The Disciplinary Authority after considering
findingas of the Enguiry Officer end reply of the epplicent imposed
the psnalty of reduction of psy of the spplicent from RB.2240/- te.

B:2060/- in scsle R,2000~3200 (RSRP) for a period of 3 ysars.

3. The applicent submitted en eppeal to the Respondent No.2 on
- e cavdg ~
7-9=-93, The eppsllete suthority after congidering the elisgations of
. Q;LJ

the enguiry con?ira?ﬁa penalty snd raject%gg the eppeal. Thersefter
the epplicaﬁt submitted the rsuision;etitioﬂ tb ths Respandent Ng.i.
. .
Respondent No.t considering the Enquiry Report toek e lenient visw
and modifisd the punisheent, In thet the pariod of :sduatiuiff pay

wgs reduced teg 18 months from 36 months,

4, The applicent hes filed this 0.A. chellenging ths orders passed

by Respondent No.3 to 1 in tha Disciplinery Proceedings.

Se A counter has beoan filed stating that during the enquiry prin-
ciples of naturgl justice was followad. 'Tha Divisional Electrical
Enginasr recorded the shortage of materials after critical axsami-
nation‘and‘;n the pressnce of the spplicant. Charge memo was igsusd',
in accar;;ncs with the rules. That the applicert exercised his

right of Defencs during the disciplinary Procesdings and thers are

no grounds to interfere uwith the impugned orders.

3¢

. ,'T.,i,‘,,,.,,;.i;:,*_ . y



- ° - - - ’ N
P } . . R I ]

Y ~laieed  a CQ’}F«? ok m_ A

- C»a,{p-:pL(_oi*f?w NS ‘ 1 IQ"I lc-vo:w ”\Ju\ ,

¥

‘ i ‘ ‘ : i ‘ . 0. o
G "“*Ciu E'ﬁ;@:f\;—— L ' ,,p:ﬁc:n:r@ H(g}? g\o\,\ : 15;\@_{;]_ ,\f“-f- f

' b o .
L . . | . A L.
- . £ .

“'Y\Ar"ng\_‘;i(x C‘f‘\ J}‘*FQI n, {,Q*OCJ: Dwgz}..z...j ‘ j:;;lé_h 43 el l

S .

-

{ﬂ:q N f;{w (3’ Lr_

. E L - . ~ ] - R . A A - . Tt - . . ) ] tA

.l .- ) ‘-.-_ . . _— - - - ‘ T ‘ i ‘_TI: “l .‘,l.‘:N .. - ..‘\‘
o RRlLsThSGeds o Akewtd Thg Aatedl e o -

ey . - -\ R Y

S Do L o . ;kf{{]) - _ -

fos






